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trustees and the debenture holders
and the creditors 3 statement of the
Profit and Loss Account and the Ba-
lance Sheet. This is the suggestion
that I make; and I have given an
amendment to the effect—which I
shall pursue later.

—_————

MOTION RE, PUBLIC SAFETY OR-
DINANCE ISSUED BY JAMMU
AND KASHMIR.

SHR; JYOTIRMOY BOSU
mond Harbour): I beg to move:

(Dia-

“That this House do consider the
statement laid on the Table by the
Minister of Home Affairs on the
2nd December, 1977 regarding the
Public Safety Ordinance to assume
special powers to detain persons,
place curbs on newspapers etc., .ssu-
ed by the Jammu and Kashmir
Government.”

Sir, I will read out the important
portions from the J and K Ordinance.
They have talked about espionage and
Press publications. I wwould like to
know, first of all, what relation es-
pionage has got to do with Press pub-
lications. This is a very important
point. Press publications cannot fur-
ther the cause of espionage because
the latter usually works under cover.
Therefore, that’is a matter which
should receive the™ aftention of the
House.

If you look to page 6 of the Ordi-
nance, you will find the following

mentioned:
“Prescription of certain  docu-
ments: (1) where in the opinion

of the Government any document
made, printed or published, whe-
ther before or after the Ordinance
comes into force, contains any pre-
judicial report....”

Prejudicial for whom? Is it for the
individual leaders and officers of the
Government? We want to know—for
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whom. Ig it in the interests of He-
mocracy, or of a limited few?

Now, the words ‘security of the
State’ have also been used. We have
known these words to be misused, a
lot more than they have been used
in the proper sense. We have got
that experience. '

If you look to Section 14, you will
notice the headline, “Protection of
action taken under the Ordinanece.”
Officials acting with male fide inten-
tions will be protected. ’

If you come to page 11, you will
see the following:

“Grounds of an order of deten~
tion to be disclosed to a person aff-
ected by the order: When a per-
son is detained in pursuance of an
order, the authority making the or-
der shall, as soon as may be, but
not later than five days from the
date of detention, communicate to
him the grounds....”

There is no rigid provision in this. In
page 13 of the Ordinance, Section
27 deals with the duration of de-
tention in certain cases. This s
{he most important Section. I{ says:

“Notwithstanding anything con-
tained in the Ordinance, any person
detained under a detention order:
made in any @t the following class-
es of cases or under any of the:
following circumstances may be de-
tained for a period longer than
three months, but not longer than:
six months from: the date of deten-
tion, without obtaining the opinion
of any advisory body, namely...."”

etc, etc. The most important thing here
is the revocation of detention orders.
Many of us were behind the bars. As.
far as my own case is concerned, I
know. Whenever my lawyer went
with a writ petition—and the writ
was supposed to have been heard on
a particular day—on the previous
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day at 6.30 in the evening an order
for my release used to be issued; and
even before I could put both the legs
outside the jail gate, another order
used to be served on me, and a mnew
detention came in force. And the
court next day used to be told; “Sir,
we have released Mr. Bosu yesterday
from the detention that fell out of
the order dated such-and-such.” That
is how courts were misled; and no-
thing could be done about it. That
is the position. Section 27 (2) says:

“In the case of every person de-
tained with a view to preventing
him from acting in any manner
prejudicial to the security of the
State or the maintenance of public
order, the provisions of this Ordi-
nance shall have effect subject to
the [ollowing modifications™.

“These are very dangerous and draco-
nian provisions, giving absolute power
to the Executive. Therefore, we
oppose them lock, stock and barrel.

I want to ask Sheikh Saheb,
through the good offices of the Home
Minister, the provision that he has
drawn, does he himself consider dra-
conian or not? Are they in keeping
with the norms of democratic func-
tioning? We unconditionally disap-
prove of any detention without pro-
per trial in normal times. If there is
a genuine war in the country, yes; but
not otherwise, because we have seen
all along, throughout history, 1 can
give you instance, it has been mis-
used.

We know, of course, Sheikh Saheb
has some problems and difficulties.
We also know that Jammu and Kash-
mir is the playground of foreign spies,
and the CIA had been topping the
list. In spite of that, my party and
I appeal to Sheikh Saheb that he
should withdraw it and the danger
posed before him should be fought
politically, with the help of the peo-
ple,
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Why are we feeling this way? Why
are we not using different language?
I am not accustomed to using this
language. I am here making an
honcst appeal to Sheikh Saheb, be-
cause we have seen in Kashmir when
Sheikh Saheb was in power that
never a communal riot had taken
place. And when we were fotting be-
hind the bars, and I was in solitary
confinement in a cell, I could read in
the mewspapers that Sheikh Saheb
had released the MISA detenus on
the day of Id in 1975. I am asking the
Home Minister to tell us why Sheikh
Saheb could not have been advised
to use section 151 of the Indian Penal
Code. where there is a specific provi-
sion for this purpose.

Apart from Sheikh Saheb, what
about the Janata Government,
the Government and party which is
manning the Government at the Cen-
tre in the context of their election
promises? Because, Chaudhary Saheb
woulg recollect that they have been
voted to power because they approv-
ed and condemneqg the draconian
steps that Shrimati Gandhi had taken
the fascist methods that she had
taken, in trampling democracy. That
is why precisely you are there in the
seat of power.

How is it, Chaudhary Saheb, that
MISA still remains in force in spite
of the promises you made before the
elections? How is it in Madhya Pra-
desh a mini MISA has come into force?
I hive gol a note which slates that
Sheikh Abdullah had stated that the
Ordinance was framed by the State’s
legal experts, in consultation with the
Union Government’s Jlegal experts,
during the Governor's rule in the
State. and it had the full approval of
the Union Government. We know
about this Governor. I am mnot going
into that question just now. We
would like the hon. Minister of Home
Affairs to throw more light on how
much they were consulted ang under
what circumstances they had approv-
ed of it. We must know these things.
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Instead of doing away with MISA,
the Janata Government approved the
revival of MISA in Jammu and Kash-
mir, where it had lapsed in Sep-
ytember 1976, and Sheikh Abdullah
did not do anything. I wat to ask
why Sheikh Abdullah had come back
after the lapse of more than a year for
the revival of this draconian law,

In Madhya Pradesh the Public Se-
curity Act was enacted in 1959 by the
Congress Government because Ma-
dhya Pradesh has been ruled all
along, more or less, with a little ex-
ception, by the Congress, and they
had been extending it from: time to
time for 18 years, and it lapsed on the
22nd of October 1977. This Public
Security Act did not provide for de-
tention without trial; it sought to
impose restrictions. But the Madhya
Pradesh MISA is really very bad. I
would read out from the MP MISA:

“An Ordinance to provide as tem-
porary measure for detention in
certain cases for the purpose of
prevention of public disorder and for
matters connected therewith....”

Then it says:

“Every person in respect of whom
2 detention order has been made
shall be liable—

(a) to be detlained in such place
and under such conditions....as
the State Government may, by
general or special order, speci-
fy....”

Then it says:

“No detention order shall be in-
valid merely by reason—

(a) that 5 person to be detain-
ed thereunder 1is outside the
limits of the territorial jurisdie-
tion of the officer making the
order; or

(b) that the place of detention
of such person is outside the said
limr.its.”

314

It is the same as the draconian MISA
law. They stood committed to the
people that they are not going to:
trample democracy and this enact-
ment is really revealing that when
the Janata Government when they
have the same party ruling at the
Centre and the same party in the Sta-
tes, are enacting such laws. In sec-
tion 11(4) they say:

“Nothing in this section shall en-
title any person against whom a de-
tention order has been made to
appear by any legal practitioner in
any matter connhected with the re-
ference to the Advisory Council,
and the proceedings of the Advi-
sory Council ang its report, except-
ing that part of the report in which
the opinion of the Advisory Coun-
cil 15 specified, shall be confiden-
tial".

Therefore, Sir, wliere s democracy?
Where is the liucrty guarant:ea?
Where is the human right?

“The maximum jeriod for which
any person may be detained in pur-
suance of any detention order w hich
had been confirmes? under seciinn
12 shall be three months from the
date of detention.”

That iy also an eye-wash because, a
man can be predetained. The moment
a man is releaseq after three months,
another order can be imposed. Be-
fore both of his legs come out of the
jail gate, they can put him behind the
bars again,

Now, '‘what is the public opinion? I
am quoting from a national daily edi-
torial which says—this is about the
Mini-MISA in Madhya Pradesh:

“..While the ordinance is not as
harsh as MISA, it provides for pre-
ventive detention. Indeed, there is
nothing in the ordinance which can
prevent the government from ar-
resting a person for the second or
the third time and thereby extend-
ing his period of detention well be-
yond three months. The critics are, .
therefore, on firm ground.”
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"We would like to have a clear and
-categorical reply on this from Chau-
+dhuri Saheb.

Has not the Home Minister con-
fessed at one time, very recently,
that the Madhya Pradesh Govern-
ment did not consult him? I that is
-correct we would like to know how
the Janata Party functions. You
have the same Party functioning at
both these places: In Madhya Pra-
-desh and also at the Centre. And
how is jt you are adopting a policy
like this?

This is what the Prime Minister has
:said on Tth December, 1977:

“Raising long voices does not
mean argument. The Home Minis-
ter has already said that MISA is
not going to be utilised. But that
does not mean that a legislation
requiring the detention ©of some
sections for some violent acts and
other things like that, if needed for
the safety of the citizens of the
country, will not be enacted by Sta-
tes other than the Centre.”

This is a great contradiction. The
Janata Party is running the Govern-
ment in Madhya Pradesh. The same
Janata Party is at the Centre. In
respect of such a Draconian law, how
can they get away by saying that they
were not in the know of things?

Then, I gather, the Janata Party
“President, Shri Chandra Shekhar, had
disapproved this. Here is a press re-
port which says:

“The Janata Party  President,
Shri Chandra Shekhar said today
that his Party had asked the Gov-
ernment in Madhya Pradesh to
withdraw the order empowering
the Government to detain any indi-
vidual for three months without
assigning any reason.”

Your Party President is making a
policy statement. It goes to the na-
tional press, and here the Govern-
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ment is divorced! They owe no obli-
gation! We would like to have a
clarification on this from the leadership
of the Janata Party as well as from
the leadership of the Government.
The M.P. Government had taken the
plea that they were not wusing it.
That is also not true. We have speti-
fic information that three persons
working for the State Electricity De-
partment of the Government of Ma-
dhya Pradesh were detained because
they were active unjon workers. So
in fact these laws are really meant—
as the erstwhile Government had
done; not as much as they did, but
quite ncar 10 that—to crush the leftist
democratic movement, the forces of
trade union ang forces of kisan. Is
that the reason that you are encour-
aging this sort of laws? Sheikh
Saheb has said clearly, ‘Yes; the Cen-
tral Government was consulted’. The
Madhya Pradesh Government., which
is a Janata Government, has promul-
gated this ordinance. This is one
part —the part of the Janata Govern-
ment who are now about eight months
old.

Now, I am going back to Mr. Cha-
van’s Party. The former Sardar-i-
Riyasat is sitting here gracefully,
smiling at me. We also see Mr.
Qureshi here though Mr. Chavan is
abseni. From the day you bartered
with, the British for taking over
power in 1947 you hsve been living on
these Draconian laws. What did your
previous Home Minister say in re-
gard to the second Amendment Bill
to tne Preventive Detention Act? Dr.
Khatju said:

“This Act is intended for the
suppression of communism.”

Dr. Meghnand Saha commended
that ‘the administration is in the
hands of District Officers and other
officials. The information is pro-
vided by what is called the Intelli-
gence Branch. I do not know who
has given the name of Intelligence
Branch to it: it is one of the un-
intelligent Branches of the (iovern-
ment Administration.
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Now let us see what the Leader of
champions of democracy today sitting
oppusile, viz. the Congress has said:
,Mf. Chavan said on November 21,
1966 in connection with the Preveniive
Detention Continuance Bill:

“Government have given an as-
:surance that they would resort to
‘the normal law looking to the condi-
tions prevailing in the country today.
It is a question of assessment ¢of what
.conditions are like in the .ountry
foday. One can just have a look ut
what is happening all round us.
‘One can certainly find that the
whole atmosphere in the country is
full of violence”

‘They always visualise violence.

Then, in 1969 the P.D. Act was ex-
piring and Smt. Indira Gandhi was
tottering on her legs, running a mino-
rity Government and lobbying in the
inner lobbies on cut motions, Bills
and Amendments. On every Amend-
ment they were expecting defeat. On
how she survived, if I write a bio-
.graphy it will be worth reading.

The P. D. Act was allowed 1c lapse
and it was for political convenience
that it was allowed to lapse. But the
moment she came back through the
bluff of ‘Garibi Hatao’ she started off
again and the worst black law in the
history of the country was enacted in
1971, What does it say? You can
read the newspapers which have said:

“We had forecast clearly that
this law is going to be used against
political opponents and persons who
were furthering the cause of the
down-trodden  classes, viz, the
Kisans, the workers and the lower
middle-class”.

We have seen throughout what was
being done. What did Shri K. C.
Pant say? He said:

“Sir, 1 wish to assure you once
again that the powers made avail-
-able by this Bill will be used with

care. I may assure you” (Mr. so,
and so) “that it would not be used

against legitimate political activity

or political dissent. It is certainly

not our policy that persons who

ought to be prosecuted for substan-

uve offences under the law should

be facilely detained. I have said it

earlier: it is a serious assurance
that this Bill will not be used

against legitimate Trade Union

activities or legitimate political

activity”

How impressive it sounds! But if you
compare the promise and the perfor-
mance, your head hangs with shame.
Today we see Shri Qureshi and other
friends trying to make a political
drama out of this enactment in
Jammu & Kashmir, and my blood
boils. They only want drama. What
they had borne during 30 years of
independence when power was 1n
their hands, they cannot bear today.
(Interruption). The Shah Commis-
sion proceedings have revealed more
than enough. We have information
and I have produced evidence in this
House. Chaudhury Sahib has great
faith in the bureaucratic institutions
that exist today, but I have produced
blank signeq detention orders signed
by District Magistrates. (Interruo-
tion). I am talking of pre-Emergency
and Emergency days, not of today.
There are hundreds and thousands of
cases where executives who were a
little unwilling were threatened by
the Police and some were forced to
sign the detention orders. If the man
was unwilling, he had to pay for it.
The number of honest executives is
very very few today. They are now
forming associations because some-
body has been caught on corruption
charges. Why the Home Minister is
not proceeding against them? It was
understood in 1959 that , non-
gazetted employees union weculd not
take up any individual cases. What
is that they are doing now? Why no
disciplinary action is heing taken
against them? They are trying to
instigate others to revolt against this
Government because two of them
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have been arrested. I have specific
information on that.

I want the Home Minister to kindly
coolly and dispassionately think over
this matter; let him forget for a
mom.ent that my appeal is falling
from the mouth of a CPM Member,
because we are red-rags. I would
request the Home Minister to think
as to how much of the power was
used during and prior to emergency
against the political opponents of the
erstwhile Government. Unless you
do an exercise, unless the figures are
really and rightly available to you,
Mr. Home Minister, you cannot come
and assure this House or express your
displeasure that you do not like the
police or the intelligence to be attack-
ed or your administration to be
attacked. I may tell you that you
have a police force, a civil adminis-
tration, which is totally unsuitable
for a democratic free country.
It was all right and good cnough for
a foreign and alien rule. 1 will give
you &ough figures and documents, but
the trouble is that their roots are very
cdeep. 1 am pained to see this; I have
seen ‘when the Congressmen have
ruled or when the present Government
is ruling; most of them =zre totally
dependent on the hureaucrats. They
have no time to study, they have no
time {0 go inlo the matters in great
depth. Therefore thig sort of enact-
ment is bound to he misused and it
should be done away with, if you really
want to relain democracy. What did
they do during the railway strike dur-
ing Shrimati Indira Gandhi's regime?
Those who took to lawful course for
collective bargaining in the country
were put behind the bars; thousands
of them were arrested under MISA.
Even, there were cases where the
raiiway employees’ wives were raped
and their things were thrown in the
streets. I have travelled all over the
country right from Trivandrum {o
Amritsar and have seen how freely
MISA was used,
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SHRI VAYALAR RAVI:
pregnant?

Anyone

SHRI JYOTIRMOY BOSU: I am
ashamed to hear this; I take a serious
exception to this. What a bad taste?

SHRI VAYALAR RAVI: You have
said this in bad taste.

SHRI JYOTIRMOY BOSU: Did
you hear his remarks, Sir? I have
said this on my own responsibility on
the floor of this House. It is on
record. I am sorry to see that a young
man has gone down to this extent.

Now, may I refer tg Dr. Karan
Singh, the doctor of letters and may I
say that the Jammu and Kashmir Fre-
ventive Detention Act, Act No. IV,
2011, was passed when he was there.
What did they do? During the emer-
gency, Dr. Karan Singh, and Shri
Mohd. Shafi Qureshi had been wagging
the tail in the Cabinet chamber of
Shrimati Indira Gandhi and today,
you have become great advocates of
democracy. Scction 13 of that Act
says:

“The maximum period for which
any person may be detained in
pursuance of any detention order
which has been confirmed under
Section 12 shall be five years on the
date of detention”

This is the order which went out
under the signatures of Dr. Karan
Singh who is now championing the
cause of democracy. We know them
all. They want to make a drama of
the whole thing to get votes for their
cxistence and survival; nothing beyond
that. They have never suffered; it is
we who have suffered. We sufferers
can understand where the shoe
pinches; they can only preach gospels
from a high platform. This, if I may
call him butcher of democracy, sud-
denly became phony healer of wounds.

Here is a list of legislations whiqh
were enacted in Jammu and Kashmir
when he was Sadar-e-Riyasat.
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Here is Rule 34-A of the Jammu &
.Kashmir Public Safety Ordinance—

“The rule empowers the Govern-
ment to direct the editor, printer,
publisher of any newspaper con-
taining any prejudicial report to
abstain from editing such paper....”

Rule 35—

“Contravention of Order requir-
ing a Printer, Publisher or Editor to
submit any document for scrutiny
to any specifieg authority.”

Rules 37, 50, 114-A, Jammu & Kashmir
Public Security Act earlier Rule 12—
are all rules for the great democrate
Dr. Karan Singh,

Dr. Karan Sngh, would you kindly
tell us.

SHRI MOHD. SHAFI QURESHI:
No cross talk, please,

SHRI JYOTIRMOY BOSU: Mr.
Chairman, Sir, if he gets up to speak
he may please tell me, under what
democratic norm he had dismissed the
then Prime Minister—Sheikh Abdulla
and other Ministers and also imprison-
ed them without trial for 11 years
and then fictitious cases were made
in which the lawyer who was once
the Vice-President—Shri Pathak—
was imported to be the Chief Public
Prosecutor—great champion of demo-
cracy. Sheikh Sahib was put behind
the bars for a total period of 14 years.
Begam Sahiba’s entry was prevented
in 1965, 1966, 1967 and in 1971. This
is the tvpe of democracy which you
arec acquainted with. Therefore, do
not carry coal to new castle.

During emergency when these
amendments were coming, we have
got wonderfu] pieces, Shri Jagannath
Rao supporteq unequivocally Shri
Surya Narain because unless major
amendments were enacted, the Opposi-
tion will come out and throw us out
of power, therefore put them behind
the bar. Make them permanent resi-

2973 L.S.—11

dents of jail, that is what you were
after.

Mr. Chairman, here is an interesting
document. I would not tell you the
name of the publication.

MR, CHAIRMAN: You have
spoken in detail,. You have made

your point. Please be brief. You
have aiready spoken for twenly
minutes.

SHRI JYOTIRMOY BOSU: Here is
the preface of a publication.

“The Year 1975 was of special
significance for India. While the
first six months were marked by
growing political anarchy and
irresponsibility, the declaration of
emergency on June 25 ushered in an
era of internal peace, political stabi-
lity and remarkable economic ad-
vancement. Post-emergency me-
asures were taken to strengthen
democracy and mobilise all economic
and social forces for accelerated
development.”

Could you imagine—this is Lok Sabha
publication and edited by the former
Secretary-General, Shri S. L. Shak-
dhar now the Chief Election Commis-
sioner of India? Is it the job that
Lok Sabha will do—sit on the Judg-
ment of conduct of political parties
and political leaders. Sir, I demand
that this should be withdrawn from
circulation and necessary action
should be taken against the one who
has drafted, edited and brought this
into circulation,

We unequivocally disapprove the
steps taken by Sheikh Sahib. What are
those legislations that are there in the
statute book? I would ask Chaudhri
Sahib are they still in the statut®
book? ’

There is Panjab Special Powers
Press Act, 1956 as amended in 1976.

Our friends from the Congress lived
under the umbrella of draconian laws
passed by them and yet today they
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are talking in terms of condemning
others. It is they who brought these
draconian laws. In the name of pre-
vention of communalism they brought
these draconian laws in Punjab to con-
trol and curb the Urdu press. The
Congress Government published @
calender early in 1974 and we know
what a lot of furore was there on the
floor of the House saying that this was
sought to raise communalism. History
was dragged in. It was stated that
Muslims entered the country and they
fought with different classes and so
on. It was then pointed out how this
was against national integration and
also communal harmony. I request the
Home Minister to go through the
Debate which was held on April 3, 1974
on this subject. The Punjab Govern-
ment was taking acfion under the
draconian laws tg curb the activities
of their political opponents, those who
were struggling for their very
existence. There was no other reason,
Sheikh Saheb is a person whose name
will go into the history of this country
because he led a powerful peoples’
movement against the Maharaja’s
regime, against autocratic rule. In
no other state such movements have
been launched. We support Sheikh
Abdullah when he talks about reten-
tion of Art. 370. We oppose those
who are trying to get this repealed.

Finally, I am asking one question to
Chaudhuri Saheb. Are you going to
retain MISA in some form or the
other? 1 say this because, we have
got some very disturbing news. The
‘Statesman of 11th December, 1977
says:—

“Almost all the powers of pre-
ventive detention that the Centre
and the States now enjoy under
MISA will be retaineq through a
substitute Bill when MISA is
repealed. All that is sought to be
achieved through this change is fo
minimize the chances of abuse of the
powers conferred by MISA and not
to take away those powers from the
Government.”
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We would like to have your confirma-
tion or denial. WMh these words ?
would conclude and I shall wait for
my right of reply.

MR, CHAIRMAN: Motion moved:

“That this House do consider the
statement laig on the Table by the
Minister of Home Affairs on the 2nd
December, 1977 regarding the Public
Safety Ordinance to assume :pecial
powers to detain persons place curbs
on newspapers elc, issued by the
Jammu & Kashmir Government.”
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PR RN T I qre <A
yhed &S AR gP) ol ue)’,i JS
Lseigil gl Anla okl wsly
0 e el - Jely
”’ bl Uny blise [32 45 walo

- Aoly UgSy adly of guplly bl

a G 6 K Ul

gl e 3 gl yLdl S paeas
ol ¢ gae Sla lay JUA) S yely
&S a8 S yee uladedy
VSIS PRI K QWY g R
SRR RS T N R e
g3 b Jeo Ohd wliles S u...._»f
- bpdls Ly yak) S 8 LAl )
o Sho gl paasS gl ggan LS 43

<l & - e eake S SS

T T T I R T

LS JL.’.I...' LN PO IS I G | L
Ca Sy e S

WS & yae uekeSy

el oS Ly e S 2

a2 3y &5 Kolla WS e oS 503
PRSI JEVES TRRYO [ Japer.CY
Ot =AW ey €l 2 e
s WU o el & yp Bepan
SH ot S p e @
H gae dlay S gudiaged - o
% 65 LS LS e e o g
d - Ut el Ol ey
Al & ek (S S Wiy
(SY edrd Cakdain &S v@ Oe
2 55 %o K A, Lpigl o8 gofif
2oomry U golily S el
Kl N2 of o S
ke WS d ol i oS ol
S yeadS eyl Sle o W

-8 Gl U S U,S,J.'

LAE S g S mhedely]

b AS 65 ae oyt 8
u)”‘*“-"" st yl - B N PR
D Sala (Bm eR Sala g
W0l o ¥l gt &yl &$
R T Iy e T
Wigy$ 38 o male oypoga (yie-
yaedS g &5 A WS LS & &S
FXC R UK SR Ve ¥ N R R I Jo
Bygdare ar L2 O madaa 9 e o
S LA OF aakgeiyyd el L5 S
ol 4 sl es omr S oepte
el S8 - LS AU S Cabehdyf
S e Bl Wa e p A el
P et e 2 LSyl A



347
[ 2oy i sumn 52 ]

ot 5y e Iy o B
- g pS &K - yan
&5 2 O e S =
A ol e W8 =Ly £eS g Lo &¢S
A el U madS s g
gl 50l o lape W8I IS akigaS
Phae g8a) LS Lo )S e R g
ayda S pd Wl oS ulabe
Ol i I € sl &S da
NPT TR SV ENNT IV R
e ke Qs K2 LaysO
Udy g2 & Loel gl s 0gaye
lage Gyl Wha oS 2 taS 5oz -
ottt st 8 o5l K8 s

- Saly

ol 3t o ke pgh e
S et eyl WS (Bl
S Wb w Sl sH e Sy
Blagd g2 ol ¥y &5 B e 4SS LD
WiayS AN o ) ae - S g
a3 3 galuiny oS pae ] &S
9 ol = U e Jom e € 290
Doy kil gel oS ol &S Jaly
aala U b oga o S Wl
ot g3 & el g2 e ] an
N S el & o g en 588
&  Sp e SOl S e
PPV 2 DRSNS N
dly oy i gk gl Egp B

[- 692 02 e 8 LSy

J. & K. Public Safety DECEMBER 12, 1977

Ordinance (M) 348

ot warww qo (foeelt |77
awrafq o, o FEE L.

Y wETA™ RO WA (QTT-
urz ) . awmfa wEra, 2 fREwEw
¥Y @ faag ov e wew g
qw  fFar 91 Wi dWe ¥ RO AW
NIW WAT AT | 39 &7 Hewed wgtaa,
F seEraa & oar 5 ow e sy
FIEAT & < F9T R AA TG a7
F1 urFr faemmr 1 av & wege #Y
gt & fawr g smeara & ag feamT
AT § W A § fAdeT Fvar g
frqs @ &1 A/ faar s

MR, CHAIRMAN: Your name is in
the list.
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This ordinance is a dangerous prece-
dent for a new political era.
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MR. CHAIRMAN: You will get
the turn to speak, after Mr. Kamble.

SHRI B. C. KAMBLE (Bombay-
South-Central): Mr. Chairman, so
far as the statement of the hon.
Home Minister is concerned, 1 sub-
mit that does not take us any further.
He has stated that he is unhappy,
so far as two aspects of the Ordinance

. are concerned. But I would like to

submit to the hon, Home Minister
that he must go further into the
matter.

We know that there is a special
status for Jammu and Kashmir and it
has a separate Constitution, But the
question is, having regard to the
contents gf the Ordinance on which
the Home Minister has made a state-
ment, whether such an Ordinance
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can be issued under section 30 of the
Constitution of Jammu wend Xashmir.
Because, that provision relates to the
Ordinance-making power of the
Governor of Jammu and KXashmir,
So far as this Ordinance-making
power of the Governor is coacerned,
it appears that only when there js ®
constitutiona] break-down such an
Ordinance can be promulgated.
Otherwise, an Ordinance cannot be
promulgated whereby the liberty of
the citizen and the other constitu-
tional guarantees of the people can
be suspended,

Shri Sheikh Abdulla who is the
Chief Minister, is a great person. He
was detained in prison for a pretty
Jong time. Still, such a person is
forced to promulgate such an Ordin-
ance. The question is whether there
exists any such circumstances by
which such an Ordinance can be
justified. If the argument given is
that it is a border State, there are
so many border States like Waest
Bengal, Punjab, Rajasthan and so on.
Even Tamil Nadu would be a -border
State. Therefore, there would be
‘certain common features, so far as
security of the border States is con-
cerned. Therefore, all the aspects
of the various border States should
be taken into consideration while
thinking about the Ordinance which
has been promulgated.

A straight question that arises is:
with whom rests the power with
regard to citizenship? I submit that
it is exclusively within the jurisdic-
tion of the Union Government alone,
Therefore, if there are restrictions
placed upon the right of citizenship,
by virtue of this Ordinance, then the
Home Minister cannot keep quiet, or
sit quiet; he will have to enquire into
whether the rights of the citizens in
Jammu ang Kashmir are properly
protected or not. Secondly, he will
have to see whether after the pro-
“mulgation of this Ordinance. there
"are any restrictions placed, either on
“any publications, or movement of
' persons and whether any persons are
“'detained. We would like to know
“what exactly is the precise position,
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with regarg to the implementation of
the provisions of this Ordinance.

It appears to me that the provi-
sions in article 352 of the Constitu-
tion of India are almost parallel to
the provisions of article 92 of the
Jammu and Kashmir Constitution.
Our article 352 pertains to emer-
gency. Therefore, it is not merely an
Ordinance-making power that s
invoked when such an Ordinance is
promulgated. It appears that jt is in
the nature of an emergency itself,
which means the partia]l] suspension
of certain provisions of the Constitu-
tion of Jammu and Kashmir. There-
fore, Sheikh Saheb will have to con-
sider whether he wants to suspend
certain provisions or the Constitu-
tion of Jammu and Kashmir.

Knowing full well what we had to
suffer in India during the emergency,
probably in future such would be th®
effect of this Ordinance in Jammu
and Kashmir, in case it ijs implement-
ed, as and when things or events
take place. Therefore, this is not
going to be a simple Ordinance at all.
It may mature into a full Emergency
as it took place in this country
during the regime of Shrimati Indira
Gandhi. Therefore, what I would
like to convey is this. Take im-
mediate steps so far @as tHe jurisdic-
tion of the Union Government is con-
cerned, and this matter must be
settled as to what exactly are the
powers of the Jammu and Kashmir
Legislature or Government and what
are the powers of the Government of
India,

Finally, I have to conclude by
asking this, whether the Ordinance
is a result or product of the very
nature of the problem of Jammu and
Kashmir or whether the Ordinance
has been promulgated because there
are certain clrcuinstaneéas which are
now existing there. It seems to me
that the problem of Jammu and
Kashmir appears not to have been
settled at all. I do not know whether
it will have to be re-settled. Other-
wise such an Ordinance cannot be
justified at all. Once and for all, this
question must be seftled. Otherwise,



3 57 J.&K. Public Safety AGRAHAYANA 21, 1899 (SAKA) Ordinance (M) 358

things will go out of hand and it #r @k X e Al w faAr

will be dangerous both to Pakistan

as well as to India,

These are my submissions.
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qg WY TMT R, IHF  qIH A vy
I FAT AT T qAF IAFT BEAT
AN &1 I@AE & qAET L&
& AT | gATET q[F@ FA F o
fram a3 srg o o Tt e qTET
T @ 7T F IqHT KEAT FF
IGFT AT WOT I | AfFT TF
FTX FTA F1 A& F0A0 A0fLW AATHA
F Jad FO Ffa0+

FETX T Fg FT 9 ad v
grdl iR g Rz FrowAT R | NE
wAT WEIRT A ST FFAq AT T 4T
T@r g 9g8 "™ o & @
TXGRT | 2T AT FAST FAAT ATH!
FAT TR TE FCIIAT | FIAT FF
F¢ & g frdew F@r wgar §
Tg A FF WG 1 qaar
o 9 a1t w4 & fag Jane
7 & i} o wie s frelT
o, W Ty g o # Gl o
9T 9AT TW AT FT T/ HA &
fore #af qarT Al & | XA FE FT
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qv: frdza sTv g 5 g@ w1 T
AT gEET 9T AR
SHRI VAYALAR RAVI (Chiray-
inkil): Mr. Chairman, Sir, I was hear-
ing to the mover of the Resolution,
'Shri Jyotirmoy Bosu and it gave me
an impression that we were still sit-
ting on the Treasury Benches. Shri
Bosu himself is confused about the
subject and had not the courage and
guts to speak out the truth. He spoke
against the attitude of the Home Min-
ister and Sheikh Abdullah in this
matter and then went on to say what

happened in the past in the Congress
regime.

Shri Jyotirmoy Bosu forgetting the
fact that the Preventive Detention
Act was there earlier also in 1970-71.
Shri Morarji Desai was a Minister in
the Congress Governmnet., If Shri
Jyotirmoy Bosu goes through the his-
tory—he may not have the experience
of the freedom movement, it is not his
mistake—he would know all these
things. Even Shri Charan Singh and
many others cannot escape from the
responsibility = of such enactments,
about which he made a mention. If
you look at the history of the various
States, the MISA or DIR was there in
this country for a long time. In this
period, many Governments came into
power in different States. In Kerala,
there was the Government led by Shri
Namboodripad, his leader, and another
Government came in West Bengal and
by his beloved friend, Shri Jyoti Bosu.
You would be surprised to know how
shamelessly people were arrested in
Kerala under such legislation. IHis own
leader, now the General Secretary
of the Communist Party (Marxist) in
India was the Chief Minister. If you
are, in letter and spirit, against this
enactment, why your own leader,
when he was Chief Minister of Kerala
used these measures against the
people of Kerala. You want to speak
against the Congress Party and nothing
more, Three days ago, I saw a state-
ment from the Chief Minister of
West Bengal, Shri Jyoti Bosu justi-

| fying the action of the police. Of

_national

course, the Chief Minister has to carry
the administration with him. The,
mover of the resolution made a big
cry that people have been tortured and
killed in West Bengal during the
emergency and the Congress rule. You
are now in power and I would like to
ask, if you have suspended even a
single police officer and if you have
taken action against anybody in West
Bengal. You will simply go on def-’
ending them.

Shri Jyoti Bosu, Chief Minister of
West Bengal, made a statement which
was reported in the Patriot, jnv.ting
multinationals to his State. Here,
Shri Jyotirmoy Bosu makes a big cry
against the multi-nationals.

SHRI JYOTIRMOY BOSU: 1 oppose
it and that is the Party line.

SHRI VAYALAR RAVI: There is
no relation between what Shri Jyotir-
moy Bosu speak and what his party
speaks.

Here, we are concerned wi'h the
J&K Public Safety Ordinance. I fully
endorse the views expressed ty iay
colleague, Shri Mohd. Shafi Qureshi;
I do not want to add anything more.
We have great regard for Sheikh
Saheb and we brought him in the
mainstream. His contribu-
tion to the national progress ha: been
quite immense. With all respect to
him, I would say that he will have to
reconsider this issue.

In reply to my unstarred question
some time back, the hon. Minister told
me in the written answer that the
Government was considering another
form of DIR or something like that,
This was confirmed by the Home Min-
ister and the Prime Minister that they
were thinking like that. It seems that
you are still having a feeling and want
to have a legislation on the lines of
MISA. On one side, you are abusing
the Congress Government and saying
that you were put behind the bars
under MISA and at the same time you
are having another similar enactment.
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Madhya Pradesh Government run by
the Janata Party cannot bring in leg-
islation, called mini-Misa without the
concurrence of Shri Charan Singh who
is supposed to be the most powerful
in the Cabinet to-day. They could
not do it. What they did—they ar-
rested railway workers and put them
behind bars. 1 am very sorry about
it. Here is the Janata Government
spiritually breathed with this kind of
MISA and DIR. You want to bring
it. On the on side you are abusing
the Congress and on the other side
you are doing it—putting workers
behind the bars. You are threatening
in the House that you are going to do
it. I wish to know from the people
on the other side, you were in jail.
What is your re-action? Do you ap-
prove of it thinking of arresting
leaders? Are you going to speak with
conscience in Parliament.

SHR!I JYOTIRMOY BOSU: I have
opposed it.

SHRI VAYALAR RAVI: I would
like to make one submission Janata
Party Government approved that you
need MISA. Even you can act other-
wise.

I have been to Meerut on Friday. I
have seen there. It is the District of
the Home Minister. He must have
personal responsibility. His own
friends, colleagues know him by face.
He has 50 years of political activities
there. Beating is going on over there
continuously  mercilessly. I do not
want to put political blame
on you. The District Magistrate
and the Superintendent of Police have
done this. Please go and see in the
Hostel. There is no door in the hostle.
Every door hasbeen broken and stu-
dents have been beaten inside. Police
went inside and beat the girls. 1
understand, an Inspector, who had
been under suspention for corruption
has been reinstated. Revolver and
pistol has been used in the polytech-
nic campug against the students with-~
out MISA, without DIR. One boy
Goyal by caste is still in the hospital
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with a bullet injury in the leg. He
is in plaster. He was handcuffed for
four days. o

-

The boy of only 16 years after bul-
let injury in the hostel was lying in
bed and having plaster on the leg was
hand cuffed next morning. Advocates
moved an application for bail and the
court found that there was no case
against him. Then his handcuffs were
removed.

You do not want MISA but you can
act worse than the period of MISA
that has been proved in emergency.

I have seen a student leader K.K.
Sharma. He is in jail to-day. With-
out MISA you can keep him in jail.
What is the difference between your
Government and the previous Govern-
ment? It is all continuing to-day.

Even in Kanpur all labour leaders
are in jail today, because they called
for a bandh. Yet, I am sorry Shri
Jyotirmoy Bosu supports this Govern~
ment.

What has happened in Punjab?
Many Government may come and go.
I have seen that for the first time
cases have been registered without any
enquiry. Congress people have been
arrested and an attempt was made
to kill them. This happened in Pun-
jab. This is without MISA and DIR.
There were Governments all over the
States at different times SVD Govern-
ments, Congress Governments etc.
But we in the Congress never resorted
to actions of arresting leaders of
othere parties in the name of corrup-
tion. I appeal to the Hon. Home
Minister that he should not introduce
legislation which is in the same way-
of MISA or the DIR. I only hope that
his goodwill will prevail upon sheikh
Saheb to reconsider this decision.
With these words I conclude. Thank
you.

MR. . CHAIRMAN: Now it ig -5-30
P.M. We have to take up the Half-an-
hour discussion at 6-00 P.M.
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SHRI JYOTIRMQY BOSU: It can
be done tomorrow..

MR. CHAIRMAN: That is why I am.
asking,

{DR. KARAN SINGH: (Udhampur):
I want to speak. If the Government
agrees, the time may be extended.

MR. CHAIRMAN: I? it is the desire
of the House, the time can be extend-
ed.

SHRI MOHD. SHAFI QURESHI:
You may extend by half-an-hour.

.MR. CHAIRMAN: Half-an-hour
discussion has to come up at 6 O
clock, We cannot postpone it.

qg WA (ot wew fag) o awnfa
aged, faaq  wiwwr W aw go ¥,
W IRT qE AR AW, w0 I
fewcz g1 #7 3@ 7 9w O 79 Hrawy
W oIEd Wdz e af gl ww
g9y ¥ gfew 7 fear, @@ qeg
W § fear, W1 @ ® fEar
TR TAFT ATeAw AE Y Afps zw
TE & ard wgr qE s Wi
T a7 TEA FT L & A, ag g9 A
81 WA Fgar g fr g@ Fragw @
FE ®AQT A E 1 s FaET W,
AN qA HG H3 gg FEA  faq fr
T wRA T TE & Ty Fy feewrm A
Ffag ) o gfchsam & ad
g zaay feerg &<¥ &1 o1 § Tag)
NS AT g, qFgEwT Ag g
arfgg

DR. KARAN SINGH: Are not these
50 lakhs of people Indian citizens? The
time of the House was. allotted for
this discussion. How can the Home
Minister say there is no jurisdiction?
It amounts to contempt of the House.

aaf Agaw . gffewr

TR AT Aw TR E |

We have aleardy started this dis-
cussion. Wether it ig relevant speech
or not is another matter. My difficul-
ty is, only half-an-hour is left. There
are other speakers who come from that .
State like Dr. Karan Singh. Then
there is another Mover Mr. Chitta
Basu, who has not spoken.

% HAAIY HEW © T ¥ W18
9% g1 fgar wE, 48 ®: I aF
# fagr Iw |

ety wPET ;6 TSI EME CA
gat feesga /AT )

SHR1 YADVENDRA DUTT (Jaun- -
pur): This Debate has raised a funda-
mental question which has not been
brought to light so far—whether we
can allow individual liberty and
citizen’s right to be curtailed.

MR. CHAIRMAN: You are making
a speech?

SHRI YADAVENDRA DUTT: I
am  not making a speech.
It 1s a suggestion, Are these
centrifugal tendencies to be allowed to
re-assert themselves under the guise
of law? This Debate may be extend-
ed by another day. There are many
who would like to speak.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): Sir,
time will not permit us to extend it
for another day. If hon. Members
want they can extend it py half-an-
hour or so. It is possible, provided
the House agrees to it. We can take
up the Half-an-hour discussion at 6-30
P.M. '

MR. CHAIRMAN: It is a very lm-
portant subject. My suggestion is that
the time may be extended by half-an-
hour. ' At 6-30 P. M. we will take up
the Half-an-hour discussion.

Is 1t the desire of the House that
this time may be extended upto 6-30
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and that at 6- 30 we may take up-the
Half-an-hour discussion?

v -

SOME HON. MEMBERS: Yes.

MR. CHAIRMAN: All right. I will
call the Minister at 6-15.

oHRI JYOTIRMOY BOSU: our, I
have my right of reply. You are a se-
nior Member of the House. I have
to deal with many thmgs whlch have
been spoken ‘

MR. CHAIRMAN: You can take
20 minutes or half-an-hour: I have
absolutely no objection; but the time
at my disposal is very short. If the
House agrees, I have no objection. 1
am prepared to sit {ill 8 O’clock or
9 O’clock.

‘Now, Shrimati Akbar Jahan Begum.

Sl wwEe wgh A (AT )
I/ qrga, sHar el AR Frig
ot ¥ Aigafw wmd { wifsdew
FAXAN A ard w7 § ag a7 ¥
gt | q& Famar war 41 fa wEL
% o537 9 a9 F & foqg Yy g
fa&a faad g=afas swgi &7 1 d w5
1§ 1 WB AV EEH g ITHT FgN
¥ fag & ==Zzaoz aqT FT A% 97 )
TIT { gz ag ¥ 99 9T FTR
EIA(TAT I5MAT AT WY F3 faa) &
ITAT F@AT W g 1 K Tg HGAT
raAT £ f& S FrqT qATAT 99T, Y
gifsd= =1 741 ¥ WAL {
ATAT w47 FAifF AR I8 FL a@ ¥
AT § | TF Al ag & & a@i @
FITEE § | q T a@ F FA-
arar, fadfra fedema ow A Iy
W1 AT F1AT § 97 7 TFHIAT G IF
4 aq fic F1¢ &T &7 g I FrAv
rfge @1 frag a3q7 wa&TT qeafasw
feer #t fasmd @ § A= §

99 qT FTAY AT AT FH 1 WY W W
waw fr <Sfy fa gegear A ofa §
afaq & ITHr ATHITG HIAT o

He would be the last man to bring in
any such lawsg which would be mean-
ing to take away the freedom of the
individual or put curb on any papers
just for the sake of keeping his seat
or Ministershp or whatever you may
call it.

FATC AIEAT A g0 TCTF TgT &1 HTTF
FTE T AW FW Fr oFifmww &7 AW
agl 9% Fa7 fF g qrga 7 A1 g F1AA
FATaT § A TEfw aFmaT & f& swo
"9 %7 3 FTIH WG q9 | (57977 )
¥ wpgafaiza g 1 A Wi FE Anea
" ogmy Wi, & it & am Ag
AT, i FATHT AT G IFW TG
Wt w1 v o Y FWF § foww Aw
GIECIE I S |

I shall not allow any whip to be used.
Everybody will have free and fair
chance to speak whatever he wants te
speak when the Ordinance is taken
to the legislature with all the different
viewpoints of the Government, Cen-
tral Government and the people of the

State and other friends whoever
wants to put in any suggestion.

A FeX A% gz A1 Siw Z froarge A
fga 7€ faar smaa afes raw 3%
£9 Qg 977 WA § f¥ geaT & fga
T Fqr faar s¥ | SAFT AT T@AT
wifer fF ®a wgedr ag gETA £
fagix wody qwwm s gsaTs A
AT & fau o7 & oF Bl &
faw geaam &1 &1 ¥ wEafwa yeE?
¥ qwar Tt 5 fog faew a1 waeE
IEET TAT  IAT CFACAAMA STHT
dqqr =fgw 1 (emaw )
agl 9T &% avg & Inr §, fsr@%ﬂﬁ
WRFAT  HIET HT HYA-W qqw @
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wgat frar o & feaary # wfiew
g ofer NYFARMIAIE, AT
Qfadresr dv-ar9ve w1 qUA¥ § 9w
#F FHiTT F JrA¥ §, wraw H wNE
fergeara w1 % Qar grm, forg 71 3 Y
gaT ¥& Fnr 1 Ffew faw wea
g # gzadt v Iy §, Stav fE
ugi % AT X °r IHr &, N 39 frew
FY @ v § fw Aa weger wqan
®IAET  IITAT 8, SH Y TY FT QF9-
gAwT AT S7feq AR ¥ "9 £ gon-
9T T¥ FT (FWQATT FIAY )

7gt 9 fya¥  @Eaw A9 §,
FZT AT AFT IR Tw qrq # foran
T FF FEA FY IAQ T F—F THCAAT
F &R WG ¥ ARTIIAXE | 4
f& Arar & qrw |9 A< 9T QA Fy
FITE AT FET A, W A frav A
qEA & O AT ME ) HAWA
aiga, ¥ T |7 ad fom 77 arf o,
afeT @ §3 QT fF 2rgw aga 743,
AT ®H 9T ¥ I FT 43T fEA
g1 WA 39 fag #9337 #7 A8 987 |
afFy ag ard ww g f& g aiw
W g A & A0 @ e sEr
a1, a3 T I 7 19 /@I w7 q97
gr war g 1 IfFa g g ot s9
wIEggY ¥ qJEArEe P SR ag 71 %
FAAT T W OF A qTET FAY
ar gudr opw AT § geft —— & wra H
73 7T AgAr § fv g @gw g9
fem & s-are ¥ gwiA A€ 1A,
T IR wW Qur F1w fwar 6T oA
sfraf & I 9 AT grg faar
TH T FY AT YWY IE 9 FEA-
T ®T sifgg | § 37 AgafH
TAE WY TH AHLH GISF F g7 AW AV
I wEAT AATRS A @1, T T
TNy wer  wgfaoa & amr &vear

370
wrfey, et & qrq - AT a@rfge
9T | TG AT HE AR A @,
2 g oIy S S e,
fggeam & &r % wTaE, sy
TH!, IT6 WYX §qN IATAT WA

g, faedt 9@ o sarar w9
grir |

fora aev ge ¥ 3@ fr aga @
AW, S AR [ §, wNiw s
g, f@ awa qoF #7 qa™ wmav g,
I GTAEAT IT F e &7 I
FF A AF T R, A1 @ TEoIW
H WYA qEI T R FT FF gro@ W
1T %7, arfs Sy g=arg 2, 39 gIATS
F I TF WA H WY, TEr Arfg}
FCZ | AA & F £ ofr wor 7
R, AfFa & wq § gt wr g, g @
g f& o s 99 wrgafor rad—-

how the hon. Members of this august

House have been getting up and yell-
ing from all sides?

grar ar ag =rfgy fx #1 Jrae yq
ATATA &7 ZIEIL F al IX & a1d
F1 g ara, fev g7 & fawre o
TIqT T & w7 T o3IT F Arfew
FFATT &, ITFT AT FT JIFT
faar s |

That would be a dignified way of com-
ing into this august House and speak-

ing...... But I am very sorry to say
that that has been lacking all this
time,

AT &Y q® W ¥ FFAT 47 )
% 7t A & faq gt A 9@
g fs ua fedt ¥ o ], Afww fow
TR Y TR TV T4 Tg I HA®
T AW & AN wifow sT @R §,
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[A=r g¥FaT sgi TUH)

g AR A F W foaw w1 s
qeF O €T ¥ §9 {, @
we §gw wri-afer &, o wams
Tefic I W FA N fww 1D,
g fedy & adi v geft) adr ag

fr Gar Qat Sin feam 1| & 7@ T
gt g fF 9 agi e FE AT FEA
T @, fow & qga s gefar gan
IO & qFed AR 99 F JH F7 7@
A 9T 93T, Tod F AN 9T, qoF
F T X AT JoF 71 qgarfagqa
¢ gsdr | fFE ST § A g

IT A qFST ! FAT I AT Y @
gre faar smar ? wa @ wege

P FHA A J Fgr amar @ e
9 g &1 FEA a1 fear ) 9«
TATHA g W & 9 qTgE A TF A<
Fgr a1 fF fpaar wswt AT W
e @ fa¥ 9me w1 At g et
AR LK

goodwill prevail between India and
Pakistan

T agl & e @i Ry A 1 q®
W iy fFar mr @ fF 9w

Wegeet? F U FET L | THEOA &
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AT ¥ ag AN sy gwr @ fw oA
FTEE T HIWHIT & =T & a0 oY
yid AT AT | qfeaT § qe
X FT IR gF A g, T W wr Wy
Cic

They are not Pakistani nationals.
They are Kashmir natxonals and In-
dian nationals.

q agy uEEw ¢ F weik egw
Fqq aa FTAw far @ 4@
W & ad FgAr o

Tgt 9x gg W ey Fr sifwer
#: € g w wege QT FTA
T REfmSrmaadsitan §
T A9 & ¥ A q€ F, 7@ Fw1 afw
TAT WTET AT UG R AN F I
WY TEY FI@ FE AR { FF F AN
T T CF EL 9T T F agl &
A | T R WX WwET A A
§ 97 ¥ qur wredt § fF & fenit
TE ®TE Y TEF HWTET oY qEY
e gifmy fomr R ag & 5 e
foft a R ot fv g7 @ Fer Y o
FA & W I, F TET QEF HT a6
g o WegeAT OX MT  FB TG W
A |

o9 qH AR a8 f§ F9 fET
maﬁwwwfwﬁmmma@
FG0 | & 9 JTAT AR E, AT,
oz, & feT gw +r diF T9T FT 39
A qX feer At 7gY ) g a9
o A gw gmw Rl § A
R FT T IR {, 98 FHA &
gad T W 3qT WE g1 g, gH
TG gAY gAY AT I Fo FA @
W&, "% wiea, & faege qng a1
9T, qI9E A 9 IF AFLH 819 A
#g faar | 3@ AFew g8¥ § 45 A=V0
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gar wrk gn Wnit ¥ uw fefafes
AT W a1 3w 5 gl
ar g ot s AT & 39 93 Ay
grar, a1 feewnw graT a1 I A TFH T |
SE ¥ AT fergeamr #t oo e

Every individual's respect lies on the
way he behaves.

FET  H AR IT F qgAE A
MNFP ¥ aq F g7 RITAE
g ETWE WA § | W9 gHie

forr & a1 & W9 9% & A T AR
Sa% A9 e A @ iy e
Tg N FHEA W @I A8
gt A gy FT & Wy g FF FFAE
afer & =& g wd 7 g
o Wt W gy a1 gHwT A<y

o

Lyt

FAY ¥ AT 7 g Fg v
a1 R #Y fF w aew ¥ A w1
T ¥ siT T Fg FT S FY g
W Ffw M T L) a9 TR
T fawT 9T 98 gu 4 AR FE G
wgt & qgw wFdr #Y qg= e o
R W@R & qedy oY fF I A
T §, IAHT T FIA KT ST ATEAT
31 AH 7g Jaw faar v a1 f
A 9 oY o & fow gt g, qw
¥ wamiox frae d ) @i # K
Tl qE T ¥ Ay g T fF I
T &9 &

wwnfe  wgRa ;. wOT Aga
Txm e far 31 HE AW EA AR )

SHRIMATI AKBAR JAHAN
BBGUM: 1 want to be excused be-
cause I had been listening with great
patience all this time to all the alle-
gations made and to all the misunder-
standings which have been tried to
be created in the minds of the hon.
Members of this House. I want that
all that should be cleared and every-
body should frankly speak out, what
is all this,

I ¥ g8 ¢ AfF sewt ag ¥ 3@
o @ T W a9 ®@r
g

SHRI RAM JETHMALANI (Bom-
bay North-West): Mr. Chairman, Sir,
I am intervening in this debate only to
bring peace to my troubled conscience
by publicly dissociating myself wfith
some of the ugly manifestations of
tyranny which are becoming apparent
in different parts of the country. I
have been troubled for quite some
time and despite my bad health, I
have come only to publicly record
my contempt and hatred for this new
phenomenon which, we thought,
would not arise so soon in this country.

I must, Sir, congratulate my
friends, the Congressmen for having
become suddenly alive to the evil of
preventive detention law. I hope
their conversion is genuine and the
tears which they are shedding now
are not the proverbial crocodile tears.
But whatever be my attitude to what
the Congressmen did in the past, it
must be conceded that thislaw which
has been brougt into force in Jammu
& Kashmir is an evil law and it is the
moral and political duty of every one
to resist that law and to bring about
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its repeal. It is no justification at all
that Sheikh Abdullah was once upon
a time a freedom fighter. There
seems to be, Sir, something in the
nature of power which corrupts every-
body. When power comes in to your
hands, you begin to misuse the power.
Is it or is it not also a fact of his-
tory that even the Congressmen were
once fighters for freedom and yet by
the profuse use of the preventive de-
tention law, they brought about the
end of democracy in this country.

Therefore, merely the past history
of anybody is no guarantee at all
that he will not bring in tyranny in
future and destroy democracy. I have
studied this ordinance. I believe
that the ordinance is designed to de-
stroy democracy in Jammu & Kash-
mir and more than anything else, it
is designed to destroy the Iliberty
and the freedom of the press in
Jammu & Kashmir. I do not believe
that any necessity has arisen in
Jammu and Kashmir for passing
this law. The ordinary powers
under the existing Criminal Pro-
cedure Code, whether of India or of
Jammu and Kashmir, are enough to
deal with the situation which exists
today in any part of the country. With
all respect to our Home Minister, 1
do not accept the proposition that this
Parliament is not qualified to go into
this problem. The Fundamental
Rights Chapter of the Indian Consti-
tution applies to Jammu and Kashmir.
It is the fundamental duty of this
Parliament to preserve the basic liber-
ties of al] citizens of this country in-
cluding those who reside in Jammu
and Kashmir. Preventive deten-
tion is a matter listed in the Union
List particularly when it happens to
be connected with defence etc. and I
suggest that the Home Minister and
the whole Government must exercise
their moral authority to bring about
a repeal of this evil law. But what
pains me is that our moral authority
to bring about a repeal of this law is
gravely compromised by our softness
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to the evil institution of preventive:
detention in States which are govern-
ed by our own Party. And there-
fore, this dichotomy of principle must
be speedily put an end to and if 1
am today critical of what is being
done, I am justified, I am fortified and
I am strengthened by my loyalty to
the manifesto of my Party of which
I am proud, and shall ever
remain proud because our manifesto
tells me that we shall strive to bring
about a repeal of all black Jaws and
this law of Jammu and Kashmir i3
a black law,

SHRI JYOTIRMOY BOSU: What
about the existing MISA?

SHRI RAM JETHMALANI: I do

not wish to  justify any of those
things and I do wish to =~ suggest,
therefore, that our moral authority

can only be restored because our
moral authority will diminish very
speedily if we do not dissociate our-
selves from these things. It is a mat-
ter of personal dissatisfaction and
shame to me,—I am literally asham-
ed of it—that we should be prepar-
ing a model detention law. You
might as well prepare a model of
tyranny for everybody throughout
the country {o emulate. We shall be
lending the moral authority of the
Union Government to State Govern-
ments who wish to practise tyranny
in their territory. Therefore, we
must speedily dissociate -ourselves
from anything of that kind,

Sir, it is said that we are trying
to create palliatives; we are trying
to create safeguards by giving the
people judicial review, by limiting
the period of detention and so on.
Let me only say this as a Jawyer
that judicial review in the field of
preventive detention is a myth, It
is settled law that once an authority
says that so and so in its opinion is
guilty of facts A and B, the courts
have no power to go behind those
findings, however bad those findings
be, and however flimsy the material
be on which the findings are based.
Therefore, merely to say that there is
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a power of interference of courts is
really to deceive oneself because I
have found in my practice that ulti-
mately the courts are constrained to
set aside the detention orders on the
basis of technicalities—you have to
find a technicality here and a techni-
cality there—with the result that
sometimes in cases ol greater evi-
dence, detention orders are set aside
and in cases of lesser evidence de-
tention orders are upheld wh'ch
brings the whole administration of
justice in disrepute. I, therefore, ap-
peal to the Home Minister for whom
I have the greatest respect in the
name of humanity, I appeal to him
in the name of rule of law and I ap-
peal to him jn the name of our ma-
nifesto that he should exercise his
moral authority and bring about a

speedy  termination of such laws
wherey er they exist.
18 hrs.

SHRI CHITTA BASU (Barasat):

Mr. Chairman Sir, I think this House
is seized of the fundamental question
of the democratic rights and civil li-
bherties and with that aspect in view
the whole Public Safety Ordinance has
to be considered. There is no doubt
about the fact that this particular Pub-
lic Safety Ordinance promulgated by
the Jammu and Kashmir Government
constitutes an assault on the democra-
tic rights and civil liberties of the
citizens, Since I do not have much
time at my disposal I shall not go intn
the detailed analysis of the clauses of
the Ordinance and the analysis of the
powers that this particular Ordinance
seeks, “ut I would only say that this
measure is a draconian one. There is
no doubt about it. This measure gene-
rally tends to invite the comment that
it is something like the promulgation
of Emergency in a particular State, be-
cause at the present moment the free-
dom of the Press has been completely
destroyed by the Ordinance, and the
civi] liberties of the citizen very seri-
ously curbed. It 'would not be an ex-
aggeration to say that the night-marish
days of Emergency through which we
passed for 19 months are sought to be
resurrected in Jammu and Kashmir.

We have got the highest regard and
esteem for Sheikh Abdullah, who
fought for the freedom of the country
and who fought against the forces of
communalism—who wag and still is up-
holding the cause of secularism, I
agree that Kashmir situated as it is,
should enjoy some special powers as
enshrined in Article 370 of our Cons-
titution, There is no quarrel on that
issue; but I must say with all respeét
and regard to Sher-e-Kashmir that the
fundamental question which we are
discussing to-day is not the internal
administration of Kashmir; nor are we
discussing the right to autonomy or the
question of more powers to the Kash-
miris,. What we are concerned gbout
to-day, is the matter of fundamenta]
rights, freedom of the Press and civil
liberties of the people. To me it ap-
pears that the Ordinance puts severe
curbs on the ideals which we cherish
most. They were snatched away re-
cenily from us;, and they have been
restored after a great struggle through-
out the country. Therefore we are not
prepared to give away, once again.
those rights. The danger is not only
in Kashmir in so far as democratic
rights and civil liberties are concerned.
I am in complete agreement with Mr.
Jethmalani when he says that there are
onslaughts on the democratic rights
and civil liberties in other parts of the
country also.. While I give my opinion
regarding the Public Safety Ordinance
of J. & K., I cannot shy away from
giving my opinion about the Public
Disorder (Prevention) Ordinance pro-
mulgated by the Madhya Pradesh Gov-
ernment, which is popularly called the
mini-MISA-—which also provides for
detention without trial. In this case
I would also like to join my voice with
that of Shri Jethmalani, when he says
that the fundamental source of power
tor the Government of India still re-
sides in article” 22 of the Constitution
itself, which provides for preventive
detention, or detention without trial. I
take this opporiunity to say that this
must go. We are against any detention

without trial. So far as I understood:

the position of the Home Minister and
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the Prime Minister too, their position
%0 far is that the Kashmir Ordinance
is good, though there has been a cer-
tain undesirable tooth. They also hold
the view that the necessity is there
for detention without trial. That is
the case of the Central Government
with regard to the Madhya Pradesh
Ordinance or mini MISA also,

As 1 have made clear we are
thoroughly opposed to the idea of hav-
ing in our Constitution a provision for
detention without trial. Now the time
has come for its deletion. And when
I say this, I do not speak of my voice
alone. I would like to quote what the
General Secretary of the Janata Party
very recently said, while giving his
opinion or the party's opinion rather,
regarding the Ordinance in Jammu and
Kashmir, and Madhya Pradesh too. 1
am referring to the statement of Shri
Madhu Limaye, where he says “we are
thoroughly opposed to preventive de-
tention whether it is in Jammu and
Kashmir, or in Madhya Pradesh.” We
have also the opinion of the President
of the Janata Party, Shri Chandra-
sekhar an hon. Member of this House.
Therefore, when I see the Government
of India's position, particularly the
stand taken by the Home Minister and
the Prime Minister that it is enough
to have some changes in the Ordinance,
both in Jammu and Kashmir and Ma-
dhya Pradesh, I 'want to say and I hope
the House will join me when 1 say that,
the Government of India should make
a very strong plea take a very firm
stand, saying that we are opposed to
any kind of detention without trial. be-
cause the entire Janata Party is com-
mitted to eliminate all black laws from
the statute book.

Lastly I would urge upon the Gov-
ermment of Jammu and Kashmir that
they have got the verdict of the people
of Jammu and Kashmir. The people
of Jammu and Kashmir are democra-
tic, and they have unleashed democra-
tic forces, the forces of secularism and
nationalism which can be the only
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guarantee against the forces of disrup-
tion, espionage, and anti-national for-
ces. I would like to know from the
Government of Jammu and Kashmir
why instead of relying upon democra-
tic methods, instead of relying upon
the nationalist and secular forces, the
lion of Kashmir has taken resort to a
power which is still condemned by all
which is the path chosen by my hon.
friend, Shri Qureshi or the erstwhile
Congress regime, which is the path of
tyranny the path of autocracy and
dictatorship. 1 submit that the demo-
cralic people of Jammu and Kashmir
should not use that path, They should
rely more and more on democracy, on
the forces of secularism and nationa-
lism. With these words, I hope this
august House will communicate its
views to the Chief Minister of Jammu
and Kashmir and request him to drop
this black measure.

DR. KARAN SINGH (Udhampur):
Mr, Chairman Sir, the Jammu & Kash-
mir Public Safety Ordinance stands
universally condemned in the country,
by every political party except, of
course the National Conference, by all
shades of public opinion by journalists
and by all right-thinking people throu-
ghout the country. And for good rea-
sons because, firstly, it goes against the
political climate in this country since
the last General Elections. It is un-
necessarily harsh and Draconian! it
provides for detention without trial—
no grounds no Advisory Committee no
right to move the courts—for two years
and, as my friend, Mr. Jyotirmoy Bosu
has said it is possible to extend the
two years ad infinitum. It makes a
mockery of the sacred concept of
freedom of press and to that extent it
goes even beyond the MISA and it even
violates one of the very important
ethical standards; that is, a journalist
never reveals his sources, but in this
Act here we have a provision whereby
a journalist can be arrested and he can
be forced to reveal the sources with-
out any remedy; the only appeal is to
Government and Government itself is
to decide the appeal.
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I am aware that the time is limited.

1 do not want to go into very great
details, into the various provisions, but
I will say that this law has been uni-
versally condemned and I would like
; to point out one fact which has not
been mentioned by any of the previous
speakers; that is, the circumstances
under which this Ordinance was issued.
We are told that the Acts which were
in force, including the Defence and the
Internal Security of India Actg and the
MISA expired on the 27th September.
On the 27th September. the Jammu &
Kashmir Legislature was in session.
The Session lasted from 8th Septem-
ber to 15th October. If there was going
to be this grave lacuna, if the security
of the State and the nation was going
to be so gravely threatened may I
respecifully enquire why the Govern-
ment of Jammu and Kashmir had not
prepared a proper Bill and why it did
not bring it before the Legislature
which was in session when the previ-
ous Acts lapsed? That was not done.
The Legislature was allowed to rise
sine die and then one month later, on
ithe 29th Octobar, by an Ordinance....

SHRI JYOTIRMOY BOSU: Which
year?

DR. KARAN SINGH: The same year.
The previous Acts lapsed when the
Legislature was in session. Instead of
bringing forward a Bill after that this
Ordinance was brought in. I must say
that the way in which it was done also
jeads to a certain public reaction and
to a certain suspicion with regard to
the motives.

Justifications have been given by the
Jammu & Kashmir Government. A
great deal has been said about security.
I may respectfully submi! that I am as
aware as anybody else of the security
requirements of the State. having had
the privilege of being the Head of the
State for as long as 18 years.

My friend, Mr. Jyotirmoy Bosu,
who is going to reply, will show me
the courtesy of listening to what I

am going to say, My friend, Mr.
Jyotirmoy Bosu, referred to some-
thing that happened when I was
Sadar-i-Riyasat. I do not want to go
into that. All I would like to say is
that I became Sadar-i-Riyasat at the
age of 21, and whatever. I did in my
capacity as Sadar-i-Riyasat I did in
what I considered to be broader na-
tional interest and I stand by it; I
did it entirely in the interest of the
nation, and that has been my sole
guiding force. I do not think that Mr.
Jyotirmoy Bosu, who is normally so
congenial, so charitable, had any real
necessity to bring up and take a very
angry attitude with regard to my
work as Sadar-i-Riyasat. I am aware
that the CPM does not believe at all
in preventive detention, perhaps be-
cause they prefer preventive liquida-
tion.

I may now go on to the next justifi-
cation that has been given. The ques-
tion of regional problems of the State
is also sometimes being brought up.
There are three regions of the State—
Jammu, Kashmir and Ladakh~—and
thev have their own problems. But I
would respectfully submit that these
problems have to be dealt with in a
political manner and they cannot be
dealt with by brandishing a stick. When
we were in the Government we set up
the Gajendragadkar Commission and
their recommendation suggested a
political approach to the regional pro-
blem. But Sheikh Abdullah, while he
promised autonomy to the regions, re-
pudiated the Gajendragadkar Com-
mission’s recommendation. That was
an unwise decision, but I do not want
to go into that because this Ordi-
nance has nothing to do with
the regional problems. This Ordi-
nance affects adversely the rights of
the people of Jammu, Kashmir and
Ladakh and, therefore, the bogey of
regionalism or separatism is not valid
here,

Therefore, what is the real reason
behind this? It is very difficult to
say. Several things come to my mind.
When the Jammu and Kashmir Gov-
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ernment banned the entry of two Jul-
lundur Dailies under the Jammu and
Kashmir Customs Act, the Supreme
Court said that it was not a correct
decision. Could it be a reaction to
that decision or advice of the Sup-
reme Court that the Jamuu and
Kashmir Government felt that
they should be armed with these
extraordinary powers? Again, the
low-paid employees have been agitat-
ing for a long time. Could it be that
these powers are going to be used
against them? Could it be that it is an
attempt to over-awe political opposi-
tion or could it simply be that Sheikh
Abdullah has been the victim of bad
advice by people whom he has chosen
to advise him in these matters and he
has not taken the trouble c¢f consult-
ing people who may perhaps know
what the solution to this problem is?

Despite our political differences for
over a quarter of a century, I have
a personal regard for Sheikh Abdullah
and, if I may say so, even a deeper
regard for Begum Sahiba who spoke
earlier. I have no personal ill-will
. whatsoever against Sheikh Abdullah;
he is one of the veterans of the Free-
dom movement in this country and I
speak more in sorrow than ip anger.
I feel that Sheikh Sahib has been
either misguided or misled and it has
been posed to him that without this
his authority would be eroded. I would
like to appeal to him on the Floor of
this House that he should not stand on
prestige in this matter. Let him amend
the Ordinance: let him set up Advisory
Boards: Let him make provisiop for
giving grounds: let him reduce the
period of detention: let him eliminate
the objectionable press curbs; let him
do all that with good grace and then
bring the ordinance before the Jammu
and Kashmir Assembly,

I speak with due deference to Begum
Sahiba, Nobody really attacked Sheikh
Abdullah, but she was rather sensitive
to the criticism. The National Confe-
rence won with an impressive majority
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in the State Assembly althaough it re-
ceived only 46.2 per cent of the popular
vote, (and that too largely confined
to one of the three regions), but any-
how they have a majority. I would say
that Sheikh Abdullah owes it to the
Assembly and to the nation to take it
upon himself to rise to the occasion, to
appreciate the depth and width of the
opposition to this measure and to 1e-
vise it and bring it before the State
Assembly a revised Ordinance as
quickly as possible.

I had a great deal to say which I
will not be able to do, but I would like
to say one thing at least. Shri Charan
Singh is here. First of all, I would say
that his attitude (which he manifested
through his brief intervention) that
this House is not competent to deal
with this, is very unfortunate. May I
submit that the 50 lakh people of Jam-
mu and Kashmir are as much Indian
citizens as any other citizen of the
nation and that this Parliament which
is the highest forum of the nation has
not only every right but every duty

-to look into the problem when the

rights of 50 lakh people of Jammu
and Kashmir are in jeopardy. The atti-
tude of the Government of India has
been disappointing. First of all they

said that the State Government is com-
petent to  pass the law and
then, when they saw the reac-
tion all round they said that
there are some exceptional features
and therefore they advised them. I am
sorry about this. The Home Minister
must try to exercise some moral autho-
rity. He has heard what one Member
from his own Party hag said. It is no
use simply brushing the matter aside
and saying that the Jammu and Kash-
mir Government is competent. Nobody
has questioned the constitutional com-
petence of the Jammu and Kashmir
Government, but morally and politi-
cally it is the duty of the Govern-
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ment of India to intervene and to
advise Sheikh Sahib in very firm terms
to please undérstand what the prob-
lem.is and to take the initiative.
Sheikh Sahib has been through many
dps and downs in his Jife, Here is a
moment when he is in power; let him
rise to the occasion and let him show
once again that he is above petty con-
siderations, If he does that, it will not
only be good politics, but it will also
be good morality. '

SHRI P. K. KODIYAN (Adoor:: Mr.
Chairman, Sir, I rise to voice my
disapproval of the Public Safety Ora:-
nance issued by the Jammu and Kash-
mir Government. Since, I have no
time, I do not want to go into the
details,

Any legislation which tries to curb
the democratic freedom of the citizens
and takes away the freedom of the
press will have to be opposed by all
democratic elements in the country. 1
do not agree with the attitude of the
hon, Home Minister towards this par-
ticular issue. He has in nis staternent
mentioned that certain featurss we
very unhealthy and unhappy, that is
detention for a period of two years
without indicating the grounds and the
curbing of the freedom of the Press
otherwise he has given an impregsion
that it is a good and necessary legisla-
tion.

Such an ordinance is not confined to
this region only; as some hon. Mcmbers
have already pointed out, the Madhya
Pradesh Ordinance is also there, What-
ever be the justification for a particu-
lar measure, if it tries to curb the
freedom of the citizens and th= press,
it will have to be opposed and dis-
couraged, Shri Kanwar Lal Gupta was
talking about a model legislation, I

2978 LS—13.

do not agree to that. The hon. Home
Minister should make it clear whether
hig Party and the Government stand by,
the pledge that they had given to the
people of India that if they came to
power after the elections, they would
repeal all black laws including MISA.
The Vice-President, acting as Presi-
dent, in his Address to the joint Ses-
sion of both the House in Mareh this
vear had given an assurance that all
such Acts particularly MISA will be
reviewed with a view to repealing
them. Eight months have passed, but
still MISA remains there What is the
answer of the Government to this?

In some of the States though there
is no legislation like mini MISA,
certain highly objectionable things are
still happening. 1 want to bring to the
notice of this House that on 28th Octo-
ber this year, the General Secretary
of the All-India Students Federation,
Mr. Aziz Pasha and 400 of his col-
leagues were arrested in IPatna for
organizing a demonstration protesting
against unemploment, high prices etc.
Since then, they are under detention.
I do not know whether they are held
under MISA or any such acts. They
have not been produced hefore the
court and the Governm»nt have not
given any explanation for that. Two
weeks back, three girls among the ar-
rested persons were released by the
High Court of Patna on writ petition.
Two weeks have passed since their re-
lease but Pasha and his colleagues are
under detention. I would reruest the
hon. Home Minister to put an end to the
confusion on this issue and the politi-
cal prevarication in which Janata Party
leaders are indulging themselves over
this issue. I know some members of the
Janata Party ave opposing it, some are
supporting it and some are talking of
model legislation. Plcase put an end to
it, We are opposed to the very princi-
ple of preventive detention, We are
opposed to the principle of MISA. I
would request the hon. Home Minister
to come with courage, to bring legisla-
tion to re,peal MISA and other draco-
nian measures without any further
delay.



387

MR. CHAIRMAN: Is it the desire of
the House to extend the time upto
19.00 hrs?

HON. MEMBERS : Yes.

MR. CHAIRMAN: Mr, Bosu, how
much time will you take?

SHRI JYOTIRMOY BOSU: Five
minutes. If the reply is clear cut, I
will forego my right of reply.

T RN (o wwwy T®r) o gmafy
WG, 4 99 ¥ 6 I aF ¥ fag g
fegz @ oY) mfag gy 6 a5 ¥
fe==y afufy Y fifer w@ oY 1 7z ga=
cgeft ¥few & o owfar d @057 TEm
a1 fF 6 57 937 @ew ) wTT AT
feeFwm 1 faggiee 48 F<ar wran)

warafa wdtay - D faar O A
qaEw 9 5§, ITH IXF E AR A
W% B a7 KAV AT |

oft g937 fag sadfaar

sit aw iz fag swafar (397) -
gwTfa 7gg, a8 Fgr ar g {5 1
FIAI ¥ HRT QH AT § (T 79
¥ 7g wfsag AT qer AT Agt XA
F1A 741 4 {1 ¥ 97 groma ¥ fraer
T | § GIHA FY qAAg I &1 FIAL
F1 q<w fearar F@ar § s a0
FIAIRT 3 T HITZ & | ITH CF F1IAG
Egress Internal Movement Control

Ordinance 1948 and Enemy
Agent Ordinance of 1948.

g FEAFTLA § | T ATFITT T FILA
¥ qga Wiz f5y 9 999 § FqifH I
&9 qfwiz aF Sarge 91 g § )
9T FTAT & qeT F1E WA Y I0fF-
T FT g W SUHT HIAE FEAATT
g oY IEar genmdr 9 awdT § W W
Wt § wiR gerer § | wfag w1

J.& K. Public Safety DECEMBER 12, 1977

Ordinance (M) 388

warfors & $19 & warea &, Fraay
Tg X qH T/ § ¥ wieTq 5 1T
737 | feared sep-wdR ¥ g o
IR AT G o ag & Wa
F MIEAW A @7 Q0 1| § A FT
AT FHT T AX §Y AL FEAT ATAT §
f& z@ awg # mifeda : 91E ao<7 =7}
9@ 1 H FIA 2 ¥ @9 &9 40
FN IF Jaowg fearr wgan g, fow
§ “fasifras @’ ¥ ATEA €0

“Any report that may be true or false".

aF F1E ot 9 W FEAr g, 99
9 FEgA F goT T4 & gfEr
g A9EH Fgd & (% qF A1, AT
SE-FTHR F 7T T 47T AGE )
ag Y wifsdAw § 3@d T AT SaqT-
faaa 3 | 3 gt dat Faga o FA
21 % I I AN qIoqg TEE-HIAHIT
# 99 #fage fafwd «Y avs feam
Frgar g fawr faow awvq aga et
MR AR WIE | 1965 F [T
qiFEId ¥ IFA-FTIdIT F HEL I9
Fgary &1 foa At 7 s fwar,
7 agl @ § afFT qffer@ & Q9
97 1965 1967 aF W@ AR F 7
T MEHE FET TRZT | AA-BIg
e 3w foefter < feur oy, agi 7
™ IEA ITH Bz faar gk Nal-
aFq A 9T A gHAIfAE a9
Tadie afaw ¥ feax qawee frar 1§
T G H g9 F) JIoog TW AE
fewrrr g g e snfsRa ST
% fa g o feggsht o Fxomd § AW
W o aF oy qqy gy o @k § W
§ TSN13E 7 FT qF, AT AT AW(1
Ffar g, vafraia a M g, 1 TS
TaHAE qazE # (AU § N wgH Ca-
frquist & Sfd & WY AR F s
@ wgy & ar I A & fag W
¥ ST FT AQEAT I T QA FAT
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wrgY § 5 frad foaes A arafama
FAR @ | W M 11§ Fom
graatad ®1 o ok frar mar & W
Foomrer graretfea oo | § A1 A g
sreaTg & ey fae fasameam  ?
aERH N @r o forze g
O A TWF AR F HrArS ISTAT
HIET A BT ITHT AT F) I 341
FTT AT § 1| 7 FTE KT gFAT
F FAH  T@A T AT AT Fag
Tz safed 7 | 195253 F1 I 77
A qFar aArg @A & fag i o7
ag@ ® AT RS fUFET Fqr Ay
Tae # @y % fr ag afedw
w1 @[T 94T § | W AT ¢F AT
faeget Gar Agi oo sy e fe fomd
fromret gFaATad g1 | AfFT 7T Fgr
F1 ATHIT TWH AT H AWl FTAR
g7 FTAT A2 & atfw 138 5 oo
wiafag & G # Ay gt M anr
71 ggF (@0 ag Wieq« ¢ |

WA & a9 § AR GqAR
2T § A AT @ FAT FIATE

SHRI ABDUL AHAD VAXIL (Bara-
mulla) : Sir, please give me a chance.
I want to speak. There are certain
very serious issues.

MR. CHAIRMAN: What should we
do? There is no time. I have called the
hon. Minister, Please sit down.

SHRI ABDUL AHAD VAKIL: It is
not doing full justice to the discus-
[sion.,

MR. CHAIRMAN: Please appreciate
L“}' difficulty. What can I do? I can't
elp,

& SHRI ABDUL AHAD VAKIL: There
'¢ certain serious issues which have
bot been touched at all.

MR. CHAIRMAN: Next time you
will have chance.

SHRI ABDUL AHAD VAKIL: It is
not & question of ‘next time’. You
should accommodate all and everybody,

MR. CHAIRMAN: From your side
the hon. lady member spoke and I
gave her 20 minutes’ time, ] have now
called the hon. Home Minister.

SHRI ABDUL AHAD VAKIL: This
attitude is pro-government; I tell you;
I am compelled to say.

MR. CHAIRMAN: Pro-Government
or anii-Government is not the ques-
tion, You must appreiate my difficul-
ty.

SHRI ABDUL AHAD VAKIL: You
have to accommodate everybody bhe-
cause there are serious points which
have been raised. May I know your
ruling on the point whether all others
who are on the speakers’ list will be
heard or not?

MR. CHAIRMAN: No. It is not
nccessary that I should call everybocy,
whoever is in the list. From your
Group, T have already given chance to
her. She has taken 20 minutes. I have
given full consideration. You cannot
question. You please sit down.

SHRT ABDUL AHAD VAKIL : This
is injustice.

MR. CHAIRMAN : Whether it is jus-
tice or injustice I cannot help. That is
why I have extended time on my own.
1 thought that it is a very important
subject.

SHRI ABDUL AHAD VAKIL- )
strongly protest.

MR, CHAIRMAN: The hon. Honie
Minister.,

Tg At (s wTwr feg) ;oo
FEAR & weaRw ¥ o faw o 13
Tegid A2 ad frgw@ g
gt o ol AorEedt & faerfad ¥ qn
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weareer Ay e T ) YT gEe
¥ %7 7% ¥79 g% § |\ AAHW g Wgw
¥, wgeaqu &, zEF § wAar g Afea
¥ gowar 7 % fram zq6 % agi 3w
Tz F  ATAAT AZEAT &1 gquEy
TP FEA T AFSATZ1 AT T Z7 AFAT
? % g5 w7 agA Feagifaa® a5 &
zaTd feqz &1 AT I@EFT HHT FIIHIT
TaAHE 97 W1 9T AT HIT THET HAY
TETET AFATE | I F1E A 7477 T
feqz #Yagr &) ww mizses 199
35 A RfamA 42 IR O
Tawa 23 2 fF fee oA afrad
sfus. At g% 77 $1¢ ThgFom
WY FHET WAL T FIVAIT ATHTT
HAAT (/17 57 IART IgT FV FHELAT
F WA T IAA FAA TW FTAT FT
TAT F7 AT IA 97 WA AVHIT AT
7g7 7% f pm Fd F1 91518 wluyF
FEPAT FIH FT TGN & AT AIA TTIAAT
FTT FTAL 2 |

¥ fw7 agt ¥ 797 7 & 7g FE AT
Eoagadt g 5 & 397 agwa g, a1 3w
f& 3% T ars F1 %y mfeaq AT
< Irfga a7 | afew 7 a2
ag FEAT TEAT §, WL AT TqTHE TE
sfaqr 7 fagr &, O1¥ 7 T9FET =qTE
gfear &1 g & 98 I H WS FFT
FER-FWH T & 7 FqTHT 98 | AT
g | UF q7 FFY-FEHT F1afeq feeom
n¥ZT, 1964, "F A FIATT qfeww
aefedT T3z, 1946, T% THTFHT
TR Aoy FEATH AT, 1946 | HF
g A F147 AL 1976 ¥ TFAGTATET
mr, g fagre @ew g T, wiR Eme
TaAHE ¥ I AT H FE W FEA
FATAT I9 qIT WEQ gt AT GHAT fF
THo WEo e To ATIHT 97 A% 39
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F Wt Aowtdorqgoqréogito  *=7
afEx g 1 A 3w € T A@ o
W 7 THog§oTq T 27 A, 1977
®Y @A B TG FT oo qTTo T
27 frasxs, 1 A7 & 77 MWifE
FT97 fRarz AT &wew gr € 4 A ww
FIAT TIFAT F ARA AT TEH T
7 f& 33% ggi wTan 122 AF@E
77 9, fgrgeara £ wadfa & avear
g A7 A, afs+F mifwcaT § qrer
7@ A1X, ITF AT9 gRALT A qA
ATGAT F7F FIA 1 57 fpeq F ga5Y
1378z faTE g7 ATE 7 #w14-
arfgai ¥ A fgemr 47 § 1 X g Aa
F AAAT 737 fF 1A <dzm ¥ Ay
F AT A R, 371 FoAr ¥ feafa faw
¥ mE qAT A | FIfF TS 7 7g feam
& v foe Y sfagr & a8 ga7v AnwA
A | IFEATT T AT I G L
FIATT & AAAT H g1 har &, fagron
IQET TAFER 7 W FIT TIA A19) #7
T w7 FEAE w74 F faw o6
AT F77 F fA7. a7 wwAfeT &
gfrar @ aga €17 qafsq g as
afea gF aF F7 fagry qaqmar & Fr¢
F9q17 waqdz ar fergeam €7 wgANz
37 feew # sfagra 7Y e 7 fadg
afefeafa. gf oifeear &1 ot Aaa
a7 Ay fggeama & afs w@r g, 99«
QIT AE TG AFAT | A1 I GIGH F
ATHA UF 4 1 9g 47 | 7T IT% qFA-
TH T AE § UF THIBA HTAT gHTT
UFATH F 9 % 97 g9 77 a5 7
FTE FTAA OH K7 AT £ 7 gar vRe
ATEo THe Mo IATE AT KT TFWIAA
AT %ar & ¢ a1 3@ wvgAr Afead
% faar | fad sq% a1z w1 qrada A8
32 1 A faw & Tz I 7B WHEATA
T § AT gATE gRGTR § A qT9
FW & | I AW FIA I g A
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T oY |\ Ay wifeAe A fw
aff, wfere o N ek gy
vy § fow 0% w7 T AR &
| T 71 e 7t  qafers
ﬁmmﬁlmmﬁmw
qr fx N T FATET § 3w W@ @Y
N A FATF AGGT § IE WS
aifeearfat &1 q@d 7 f5w s aOF
aer ¥ 7w % femr gEd
fefrass 7, @17 =@ I 9T sree
qq< fasrer @ 998 9@ gewrer famar &

Informal discussion with officials of

the Home Ministryqawqﬁg'qa.—[aﬂﬁm

T 9T A TR N Y AR HE TED
T Ay | T FX waarT ¥ 977 {F agy
$H g ® WA guT §, 79 §A
TE A W AT-ATS FT TOH FAT |
N A foa €7 7@ 9T TT R IR
wifases & warfas & wmowr g=
feam angaT g f5 a0 T W A
IgH 3 N § I fw aga sarer wrfa
TIaN § 1 uE A ag fF faey semEe
F1 9 ey fFara &1 ag soa FT %4
g o fra#y ag fxare §, 3g o9 a9
FY HETAG F AGT A AT qFAT § | FEL
7g f& gAY € ¥ oqv § gE@aiy &
AFAWA 97 qIERy T ARG § W'
IFT AN FAGATT AT § IF I A
QY @ gFG g, w7 uEed W7
ofsawrst ®Y w1 wfgaar @ §
I FIAT K T ATHA &K QW FT
% | qra g fv 2 giw & oy freit Y
Y TC@ER FT qFA ¢ AT FE T AF
feag oY 7€t g 1 zggE fedww
HY gRiT ag o 7E aard S ) THE
LI L O A R A O
nweﬂgl

= #Y ¥ 0F qdA Fo foar §
#Y oY agre fagr & fags @17, 99 979

aw g oY, Ig& arfax &) A fv gwd
T 7 arat & fors forqn, sw g ST EWY
g gge ®) aq foar | ag @ ey
¥ qgw wrf 3u 7, dfew oF Hfwew
3 fF e ik @z ¥ N wre¥e
%, ag ofemw g #r srdfr | AfEw W
arAg faa avg, AT 9 safand ag X
gaa fecama & wq7 &, 7T 370 woifEy
A =g A & A ww femer gmo
¥ guwar g fr 398 1 Y A ey
Zr amaa f6 qaddz ore gfear 3 qod
w3 £ st & 78 favdr adf oy

ITHY TTH & 7 Faray aar fw forw
aHq FATEAT ¥ 4 WHAT  qW NI
A TaTe ¥ AN @q ¥ I9F qTEHN
g, 99 guF fege & T9E ggw WY
qrer or f3% oy 91, mEeraa ¥ W
g 9T, 39 99 # 9g fagra @ o
e Futag A ¥ wgr 5 FF QT av
ge@ww frar W ag #g faar fw
FTOHIT FT TqAHE F1 g gferare g
¥ qr ot wg famr

W Wgewr oWt wlwr g
womar f& mfwarde &1 gfcferwma
e
B aadaalyls &8 Llayi o

- & ey RIdiya

it =ew fag - adr w71 fF arfear-
#e w1 qfcfeama agr @ | daw a@y
87 | 989 a1 qifeariz 3T A aw
qET 9 w7 wFAr ¢ | qfeferma &
g wawe 98 3 fx agr # 1@awHwT F1,
qiferaTiz &1 TaAHE 9T HUAT AT
T@dt §, waaHe # qrfearie o miwe
 sfave o v §, @ aR A ST
wiger gifew 7€t & 1 fad Aew dwe
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[ Y wor faz]

wE, WG F ATRHT WEY, FOAT
& 19 &7 797 FY AgeAq ww), ooy
T U AT ®THA § EN ITH! THATTH |
£t &7 wa g | AR F awwar g R
FET HHL FA, AfwT FrE FrAT wiv-
FE, qg TEI & 1 22 &Y Fow oo
fegr a1 |

feagron faex Brfefasw v &, aw
IT IMq FT F, TS AIEH F AW
g & IS I3 wg F7 ear foger
#1, It fF = grar & fF aarzy f*
FerEgud & srar &9 &, ey
gH IAF] AAGL FT T | AT qg T
-

# an 171 ¢ f5 v wegsa ok #fa-
Y ¥ SR A, afer wuvEel ¥
wwre fY, S oAt Agt srerEaT gd
2, ag 9R 99 UISHT &1 IW AG@ F
TEATA W AW §—AT-WEIE, AT
Fmr ax fag ot Sowar 47 @ 4
fa gamm Ja § I e negs s
g fagw asat 7 adr fear, oifaanie
F o goawe gu 39 o1 fggem &
Ty FT g AiigT &1 T8 fF 3w A
¥ s¥ifaga-ar & faome saar g o
A 98 €9 a9 &7 fagre @ #IK qEy
9% Iefie § A § wwaan § v an
fegean 1 IR QHY gwi s
Tfgo |

T ALY AT A -HATfeA® FEy L
qOAq  §IE, WgyeW, q9g, FeEt
TREW TS W 18 99 q1q
a7 § 1 afwa ot = sfodg ag a1
§ @ 95§ O gag faaa oAF femm
¥ g1 &, ag 9T & ag I @ A
3% & § W U A ",
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foelt WY @ arR w7 gw W i 4,
IaET A g & g gt §, afewr
FHIC HT ATH W19 WY AT e, awafa
T | FX F qg T 5 few e
THT IAd I & qar AT Ay
R W oSgw & R madde
a3 fifews oiv IEifessr qmEe
N I@ R AN YA ; Iy WA
fer 1 aw § 1 o wifeiT wg @
Fefrm i fwgfe ddmg e
g 89 fF w8 g7 & ot Qv Al @
¥ g ¥fFw ag ez ok wWfase
F w5 F1MF T 1 IEW g wi
TEATH JAG IR HATHE) 9T HoAY
T FT &g & famr

Y wtferia wg  wwr fowr gaEn
2

ot T fag : fea @1 g@ar §,
afeET 37 ¥ F a8 s ) few A

T g@ar §, agal 1 g@ar gr, AfE
gW TH HETC & 9 AT qHQ § |

¥ um & afd &7 ® g
AT STEAT § I8 Tg9 WS W FTOX
Tgw g § | TARHE FT €7 & TgT FrART
g g, A zafae § @¥ w7 agq
quET E |

SHRI JYOTIRMOY BOSU: I will
take only one minute. We oppose
this Ordinance and we shall do it
under every circumstance. I should
only request Chaudhuri Saheb to be
good enough to be kind enough to
convey the true mood of this House to
Sheikh Saheb, a stalwart in Indian
politics, that MISA and all black laws
be repealed by the end of this session,




